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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

- HYDERABAD BENCH : AT HYDERABAD
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BA_207/94, Dt, of Order:22-3=584,

G.Nandaiah -

essApplicant
US. '

Ye The Genaral Manager,
SC Rlys, Sec'hbad, A.P.

2. The Divisional Railway Manager,
5C Riys, Vi jayauwada, AP,
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833 . ssoftespondents

e

Counsel for the Applicant :  Shri P.Naveen Rao

Counsel for the Regpondents : Shri Jalli Siddaiah,
SC for Rlys

CORAM::
THE HON’BLE SHRI A.B.GORTHI  : ~ MEMBER (A)
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( As per Hon, Mr, A.B. Gorthi, Fember (Admn.)} )

Hear d learned counsel Por both the parties.
2. The applicant is the son of Sri G, Narayana, who while
vorking as a Gangman in South Central Railway was medically
invalidated out of service in 1588,
3. The reguest of the applicant is for appointment on
compassionate grounds, The applicant belongs to Scheduled
Caste community and passed $,5.C. in 1891. He bas to take
care of his ailing mcther,'and the entire Pamily is living
in virtual poverty without any source of income. The
appliicant's fPather bho was initially engaged as casual
ﬁg;éur at Kaikalur was given Eﬁmﬁe@eaéiuaepgéﬂen temporary
status with effect from 11-1-1881, 1In that status he con-
tinued teo work satisfactorily till 1988 when he was medically
invelidated and discharged from service. R
4, From communication dated 24-8-1993 it is seen that the
representafion of the applicant's father was furuérded to
the General Manager, South Central Railway, by the Public
Grievances Cell, Cabinat Sacretariat, Govt, of India, for
examination and for necessary action, Although sufficient
time has elapsed, no decision of the General Manager has
been communicated to the applicant or his father,
5, In the aforestated circumstances, it would be just and
proper to dispose of this OA with the following directions :
a) The case of the applicant for appointmant on compas-
sionate grounds shall be duly examined by the respondents
taking into consideration the facts submitted by the appli-
cant in this application and also keeping in view thea
extant instructions governing the appointment on cempassion-

ate grounds,



b) The result of such consideration shall be communi-
cated tothe applicant within theee months from t he date
of communibation of this order.

c) In case it is decided not to offer him appointment
on compassionate grounds,reasons in guppurt‘of such deci-
sipn shall be niven to the applicant,

6. It would be open tothe applicant to approach the
Tribunal in case he feels aggrieved by the order of the
respondents,

7. No order as to costs,

~(A.B. GortH})
Mmember (Admn)
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* Date : March 22, 84 l
Dicsated in the Open Court j/’%ﬁ%}jik‘
' Deputy Registrar(Jycc

1. Th%gGeneral Manager, S.C.Rlys. Secunderesbad. A.F.

K ,
2. The Divisional Railway Manager, S.C.Rlys, vijayawada.
3, One copy to Mr.P.Naveen Rao, Advocate, CAT.Hyd.

4, One copy to Mr.JjSiddéiah, sC for Rlys, CAT.Hyd. .
5. One copy to Library, CAT.HyQe.
6, One spare COpY. ';
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JSTICE V.JEELADRT RAQ
VICE (CHAIRMAN .
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THE HON'SLE MRIA.B.GORTHI s MEMBER(AD)

;
AND

FECEL I B
}IOL\J‘ ,‘Jﬂ;._r MiHe o

THE HON'BLE MR {TQCHANDRASEKIAR REDDY
_ MEMBER( JUDL )

aAND
;- , - - THE HON'BLE MR|R.RANGARAJAN, + M(EDMY)
- T - -
o | Dated.@a 1994 .
’ ' , | : ORDER/JUDGMENT

M;A,-/RtA-/c UJJ&;'\{NO .

O-A;NO.&G"—].\/O\“ \ /

T.4.NO. : " (w.p. y

Admitted and Interim Directipns
Issugd. '

“Allowea.
Disposed of with' directiogs

- . M
Dismissed. _

Dismifssed as wWithdrawn.
Dismissed for Default.
8 ‘

Re jected/Ordered.

No order as to costs
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